IN THE INCOME TAX APPELLATE TRIBUNAL,
DEHRADUN CIRCUIT BENCH: DEHRADUN

BEFORE, SHRI SAKTIJIT DEY, VICE PRESIDENT
AND
SHRI M. BALAGANESH, ACCOUNTANT MEMBER

ITA No.14/DDN/Del/2019
(Assessment Year: 2008-09)

Smt. Veena Gopichand Income Tax Officer,
Manjani, Ward-1(3),
Tehripulia, Nainital Road, |Vs|Haldwani
Haldwani,
Uttarakhand
PAN - BICPM6446D
(Appellant) R (Respondent)

Appellant By None

Respondent by Smt. Poonal Sharma, Addl. CIT

Date of Hearing 21.06.2023

Date of Pronouncement |[23.06.2023

ORDER

This is an appeal by the assessee against order dated
12.02.2015 of learned Commissioner of Income Tax (Appeals)-II,
Dehradun, for assessment year 2008-09.

2. When the appeal was called out, none appeared on behalf of
the assessee. However, learned Authorized Representative of the

assessee has filed a letter dated 12.06.2023 seeking withdrawal of



ITA No.14/DDN/2019
AY: 2008-09

the appeal as the assessee has opted to settle the dispute under the
Direct Tax Vivad Se Vishwas Act, 2020 and has received the
certificate issued by the designated authority in Form No. 5, which
is placed on record.
3. Learned Departmental Representative has no objection to the
aforesaid request of the assessee.
4. Having considered the submission of learned Departmental
Representative and perused the materials on record, we permit the
assessee to withdraw the present appeal. Accordingly, the appeal is
dismissed as withdrawn.
5. In the result, the appeal is dismissed.

Order pronounced in Open Court on 23" June, 2023

Sd/- Sd/-

(SAKTIJIT DEY) (M. BALAGANESH)
VICE PRESIDENT ACCOUNTANT MEMBER

Dated: 23/06/2023
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